In the Central Administrative Tribunal
Principal Bench: New Delhi
1. OA No.ZR09/790 pate of decision: 04.17.1997.
Heavy Water Supervi sér's
Acaextiation . LPetitioners
Yersus
nion of India through the

Sooretary, Department of Atomic

pneray, New Delhi 8 Others .. .Reaspondants

70N 7118707

Tamil Nadu Atomic Power

finlavess Undon Kalpakkam ..LPetitioners
Versus
trion of India & Arother .. - Respondesnt s
Corams~

The Honthle M. Justicoe V.8, Malimath, Chalrman

The Hon'ble Mr. T.K. Rasgotrs, Member ( A)

Far tha petitioners Mo
For the respondents Shri P.P. Khurana, Counsel

Judgemant {Oral )

(Hon'ble Mr. Justice V.5. Malimath, Cha:i.lrman)

Nomw:  appeared  for the petitiomer in this
case. shri Khurana, learned counsel appearing for the
respondents  submi t.t,ed that both thesse patitions are
fully mvmr—:d by the judagement of the Trabunal in 0A

1176/91 and  connected  cases  Mwlear Fuel  Complex




; e
Emplovess Assoiiation Ve, Undon of India & Others and

annnexctedd cases dexided on 772.9.1997.  Following the

waad daxvicion  both these petitions are dismisced. NGO

costs. ' e , “
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(1.K. Rasaof ra) (v.S. Malimath)

Member{A) Chia rinan
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